29 Matters under  PHALGUNA 13, 1902 (SAKA)

share by the concernad project autho-
rities. The thermal power project at
Kots has not yet been commissioned.
The project is yet incomplete, due to
its slow working.

Minimum electricity requirement ol
Rajasthan is 180 lakh units, but during
the period from July to February, the
maximum supply of electricity has
been below 80 lakh units. It can well
be imagined how much losseg have
been sustained by the farmers and in-
dustrial units depending wupon the
availability of electricity.

22 districts of Rajasthan have got no
assured sources of irrigation, and they
depend upon ground water for irrigat-
ing their crops. Tube wells and cavity
tube wells pump out water only with
the help of electricity, motors and
pumnp sets, As there has been no sup-
ply of energy to the electric motors in-
stalled in open wells and cavity tube-
wells of the farmers, their crops have
been badly damaged because of non-
irrigation.,

In view of the above existing condi-
tions, I wish to make the following
suggestions:

1. That Rajasthan should be supplied
with more electricity from other States.

2, That the minimum charges of
electricity fixed by the Rajasthan State
Electricity Board should not be realised
from the agriculturists of Rajasthan.

3. The agriculturists of Rajasthan
whose crops have been dernaged due
to non-supply of electricity should be
compensated.

4. A commiitee of experts and engi-
neers of the Atomic Power Project
should be appointed to investigate the
causes of frequent shutting down of
Rajasthan Atomic Power Project units
at Rawatbhatta (Kota).

(iv) RerorTED DECISION  FOR
me IMPORT OF PRE-PARTIALLY
ORIENTED YARN FOR ACTUAL USERS.

SHRI NIREN GHOSH (Dum Dum):
On January 28, 1981, the Commerce
Ministry announced the decision to

Rule 377 330

allow import of prepartially oriented
yam' for actual users. The State Che-
micals and Pharmaceuticals Corpora-
tions of India has been appointed as
the cancelising agency; imports to be
initially allowed for a pe.iod of 3
months. The decision is said to be in
wiolation of all established norms as
laid down in the IDR Act and MRTP
Act and would only help a few units
in the cotton textile industry and nylen
spinners,

In taking this particular decis.on the
Commerce Ministry has completely lg-
nored the advice of D.G.T.D. and the
decision of P.AB. that crimping is not
a part of weaving. The D.GT.D.
which is the sponsoring authority for
nylon filament yarn has aiso not been
taken intp account, What s
more surprising is  that polyster fila-
ment yarn producers have been recog-
nised as actual users for import of
partially orienteq polyster yarn,
The Textile Commissioner will certify
their eligibility as nylon spinners for
the purpose of import. The weavers
have not been given an opportunity
to import their requirements based on
their capacity, but only to the extent
they have crimping capacity. Hence,
weavers as such are not eligible al-
though the Import Trade Control
Policy hitherto recognised them ag
actual users. In the past the weavers
were permitted to  import polyester
staple flbre for conversion into yaru
independently, for use in their under-
takings.

The Arts Silk weaving industry natu-
rally feels that the larger interests of
the decentralised weaving community
have been sacrificed at the alter of
MRTP units belonging to the nylon
Yarn spinnerg and large cotton and
arts silk sector, who would be the
real beneficiaries of this decision. :

The large organised cotton mills sec-
tor should not be allowed to encroach
on the flelds of production of small
scale weavers 8g it would deliver a
mortal blow at the decentralized
weaving sector.

There should be an enquiry into the
whole matter.



